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Sub: Inspection report — Of Dairy run by Shri Vikram Singh Chauhan S/o Shri
Viren Singh Chauhan located at Gwarighat in Khasra No. 31, 32, 33 and
34/2 Village Jilhari Tehsil Gorakhpur Distt. Jabalpur.

1

Ref: Hon’ able NGT orders dated 3" March 2023 in the matter pertaining to OA no.
58/2023 — Sitaram Ahirwar Vs State of M.P.

Hon’ able NGT in its order dated 3™ March 2023 in the matter pertaining to AO No.
58/2023, constituted a joint committee comprising M.P. State Pollution Control Board,
District Magistrate Jabalpur and District Veterinary Animal Husbandry Officer.
Further in the order, it was directed that the Joint Committee shall visit the premises to
collect the relevant information and submit the report with facts and the action taken
(if any). In compliance to the above directions of Hon’ able NGT, the subject premise
was visited by the committee on 18" April 2023. Panchnama enclosed as Annexure -
1. Following members were present during the visit:

1. Shri Pankaj Mishra, SDM, Gorakhpur Distt. Jabalpur.
Dr Rajay Verma, S.V.S Deptt. of Animal Husbandry & Dairying Jabalpur.
Shri Alok K Jain, Regional Officer, M.P. Pollution Control Board Jabalpur
Dr Avinash C Karera Chief Chemist M.P. Pollution Control Board Jabalpur

DA e

Shri Vikram Singh Chauhan, Owner of the Dairy :
6. Shri Kishori Lal Vishwakarma Patwari, Gorakhpur Distt Jabalpur

Based on the available information and the site inspection following observations were

made:

1. The Dairy is being operated on Khasra No. 31, 32, 33 and 34/2 Village Jilhari
Tehsil Gorakhpur Distt. Jabalpur having total plot area of 0.519 Hectare. The
above land in in name of Shri Vikram Singh Chauhan S/o Shri Virendra Singh
Chauhan as per the Land Records. The piece of land adjoining this plot in Khasra
No. 19/4, 20/4, 21/4, 22/4, 23/4, 24/4 and 36/4 having total plot area of 0.312
Hectare. belongs to Shri Deepak S/o Shri T.R. Dewaan as per the Land Records.
This land is being used by the Dairy Operator for storage and processing of the

animal dung. Dung cakes and compost is being made in the open on this land.
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2. No encroachment of Govt. Land for the dairy activities was observed.

3. During visit 178 no. of Buffalos and 28 no. of Cows 1.e. total 206 adult animals

were observed.
ste water from the dairy premises is being drained through a

4 The untreated wa
non-lined raw drain in the nearby agriculture ficlds where by it spreads and dry
up in the field. It was informed by the dairy operators that the nearby farmers
use this water to irrigate their fields, no document regrading mutual conscience
could be produced by the dairy operator. No complaints have been received by
the MPPCB in this context from the farmers of the region. No discharge was
observed outside the premises during the visit. However, during monsoon this
waste-water may find its way into the sewage nalla flowing at about 600 meters
away from the site along with the run-offs from the agriculture fields. A sample
of untreated waste-water was collected from the drain within the premises.
Result of above sample enclosed as Annexure -2.

5. Poultry related activities were not observed in the premises. However, a poultry
farm was 6bserved at a distance from the dairy which is being operated by Shri
Asheesh Dhangar. This land is a private land and not a Govt. land. The Dairy

operator is not concerned with this poultry farm.

6. There are some residential houses on the south-eastern region of the subject site
The site is surrounded with agriculture fields from all other sides. Odour
nuisance from the dairy was observed in the region.

7. MPPCB has accorded conditional CTE to the dairy vide letter dated 15/06/2017
(Annexure- 3). The dairy owner started the operations at site without
appropriate Liquid / Solid waste Management and without obtaining the Consent
to Operate. MPPCB has issued notice to the unit. (Annexure-4). Taking
cognizance of the violations Board has initiated legal action against the dairy.

(Annexure- 5).
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8. Dairy Operator Shri Vikram Singh Chauhan reported that he has already planned
to shift his dairy to the space allotted to him by M.P. Rajya Pashudhan evam
Kukkut Vikas Nigam, Department of Animal Husbandry and Dairying M.P.
Reply of Shri Vikram Singh Chouhan along with supporting documents
enclosed as Annexure-6.The details of the allotted land are as follows:

e Village Khamharia, Tehsil & District Jabalpur Khasra No. 337,513 & 514
(Plot No. 31)
e Total Plot area — 2097.58 m2
e Lease period- 10 Years (09/11/2022 to 08/11/2032).
9. It was further reported by the Dairy Operator that the shifting of Dairy has been

delayed because the approach road for the allotted area from the main road has

not yet been constructed.

10. Site photographs taken during the visit are enclosed as Annexure — 7.

Based on the observations, following action were taken against M/s Chouhan
Dairy (Prop: Shri Vikram Singh Chouhan) Village Jilhari, Tehsil & District
Jabalpur) by the M.P. Pollution Control Board:

I. Notice has been issued to the Dairy Operator regarding imposition of
Environmental Compensation of Rs 1,66, 71,875.00 (Rupees One Crore Sixty-
six Lac Seventy-one Thousand Eight Hundred Seventy-five) for the continuous

violation for 2134 days. Annexure — 8.

2. Court Case has been filed against M/s Chouhan Dairy Farm and the Prop: Shri
Vikram Singh Chouhan Village Jilhari, Tehsil & District Jabalpur) in the Court
of First Class Judicial Magistrate Jabalpur.
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1. The dairy should be shifted to the proposed site as detailed out in para 8 as soon

as the work pertaining to approach road & other development is completed

preferably before monsoon.

ro

Meanwhile, the dairy operator shall ensure appropriate treatment of waste-water

and utilization of the treated waste-water. In case treated waste-water is

proposed for use in irrigation, some written mutual agreement should be made

with the nearby farmers for using only the treated waste-water in irrigation.

-
(Panrk%l\’(li_s;‘:‘)_:__’7

SDM
Gorakhpur Distt. Jabalpur.

Regional Officer
M.P. Pollution Control Board
Jabalpur

2
(Dr Rajay Verma)
S.V.S
Deptt. of Animal Husbandry &
Dairying Jabalpur
L~

(Dr A:C. Karera)

Chief Chemist
M.P. Pollution Control Board
Jabalpur
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FORM - X B
( See Rule -31) oA A M, 2
REPORT BY THE STATE BOARD ANALYST

\

Report No. - 01/423
Dated - 18/04/2023

[ hereby certify that | Mahesh Puraiya State Board Analyst duly appointed under sub
section (3) of Section 53 of the Water (Prevention and Control of Pollution ) Act. 1974 (6 of 1974 )
received on the 18th day of April 2023 from laboratory in charge M. P. Pollution Control Board ,
Jabalpur ( M.P)) . One parishar se nikatwarti khet me nistarit water sample collected from out of the
premises of Shri Vikram Singh Chohan Dairy, Jilhari Gaon Gwarighat, Dist- Jabalpur (MP) for
the analysis .The sample was in a condition fit for analysis reported below .

I further certify that I have analysed the aforementioned sample on 21/04/ 2023

and declare the result of analysis to be as follows : -

Sr.No. Parameter : Unit_ Result Method used for analysis
1. pH - 6.91 By pH Meter

2. Chloride mg /1 246.0 By Argentometric Method
3. Total Solids mg /| 614.0 By Gravimetric Method

4. Dissolved solid mg/1 438.0 By Gravimetric Method

5. Suspended Solids mg/1 176.0 By Gravimetric Method

6. B.O.D.(3day’sat27°C) mg/l 43.0 By B.O.D Incubator

7. C.0.D. mg /1 140.0 By Open Reflux Method

Signed this on 21" day of April 2023

/’l’\\,‘wz’s

Address :- ' MakeshiPRotiaiye
MAHESH PURAIYA -‘gﬁwlﬁ?(&iriﬂl_‘ \
st egiona ce *
JRrégSi((:)lr?:In(s)t t”ﬁce, M. P Polfuhon Control Board, Jabalpur

M.P.Pollution Control Board,
Vijay Nagar, Jabalpur ( M.P.)
To,

Lab Incharge

Regional Office,
M.P.Pollution Control Board,
Jabalpur (M.P.)

~/



Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No, 5, Plot No. 455/456,
) / 455/456, Vijay Nagar,Jabalpur
Ny Jabalpur
Tele : 0761- 4042780,2647878
ORANGE-SMALL ! CTE-Fresh Permission to Establishment | CONSENT NO: *** PCB ID: 111567

NO: /MPPCB/JBP Dated: 11/06/2017 4

To,
M/s. Chouhan Dairy Farm,
Khasra No. 33 N.B. No, 265 P.H. No. 27/45.
Village- Jilahari, Bargi Vikash l\’h){d,.}:\balpur.

Distt- Jabalpur
Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act.1974  under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Rel: Your Consent to Establish Application Receipt No. 321813 Dt. 12/05:2017 and last communication received on

D112/052017
C\\\ ithout prejudice o the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said Adts in
any way. this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Village -
Iilahari. Bargi Vikash Khand Jabalpur , Distt.-Jabalpur, Phone No. 9827395953

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location:  Khasra No. 33 N.B. No. 265 P.11. No. 27/45, Village -Jilahari. Bargi Vikash Khand Jabalpur . Distt.-Jabalpur.:
b. The capital investment in lakhs: Rs. 1.5
¢. Product & Production Capacity:

Product CTE Qty ‘ CCA Qty " Applied Qty / year
Milk (Butfalo & Animal-150) 328000 KLT 0,000 KL.T S2S00KIET

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above

For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation

from the Board and shall not bring in to use any out let for the discharge of cffluent and gaseous emission.

Enclosures;-
* Conditions under Water Act
* Conditions under Air Act
. N * General conditions
Spl. Conditions :-

1- Dairy shall install ETP prior to July 2017 and not operate the dairy farm without consent to operate (C'TO) of the Board
after 15/08/2017 as per directions of Hon’ble High Court issued in WP 1219/98 on dated 15/12/2017.

2- Dairy shall not discharge waste water (Treated or Untreated both) into any natural drain which meet to Pariyat River or
any other Nala which ultimately meet to the river falling which application for consent to operate (CTO/CCA- trash) sha!l
not be considered even after installation of Effluent Treatment Plant (ETP) by the dairy owner.

3- The dairy owner shall ensure that compliance of provisions of * Vyavshyasik Dairy Prakshetra Hetu Margdarsh:
Sidhhant-2015"

~

' :
S ) 0
(‘y'v: weele
~ R
Pt

e.ﬂ-.;v.»:Seediltgﬁm UIDAI NULL.NULL, 244 GREATER BRAJESHWARE, INDORE - 482001 , MADHY A PRADESH
L. ".‘? Ly sener Regional Ofticer

LA P e-Signed On 15/06/2017123:06:11
(Organic Authentication on AADHAR trom UIDAL Server)
Duhfaily Sign with Addhany TPAV # 4XOEY95\99

Consent No:CTE-46041,Validity:11/05/2022, Outward No: l4507,15/06/20_!__7_."[‘_!_’_.‘_\'\4f__#»iX_QI")'_‘_)VSX})}}‘___ N
e-Signed (Physical Signature NO'T requires) Page: 1 /7 1

'
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Consent Order

M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
455/456, Vijay NagarJabalpur
 Jabalpur

Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER_[P&EVEJVTIQN & CONTROL OF POLLUTION) ACT 1974

1. The fjanl_\'ﬂquanlil._v of trade effluent at out fall of the unit shall not exceed 0.000 K1 ‘day, and the daily quantity ol sewaye
atout fall of the unit shall not exceed 15.000 KI./day ' ’

2. Trade Effluent Treatment:-

Ih.c applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintam the same properly to achieve followmg standards-

pH Between S8 0% DS Nt eveeed 2100 me |
Suspended Solids Not exceed 100 mg | Chlondes Not exeeed 1000 mye |
BOD 3 Days 270¢ Not exceed 30me |

oD Not exceed 250mg |

Ol and prease Not exceed 10 my!

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

(-n Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
‘. 1o the Board and maintain the same properly to achieve following standards-

pll Between S5 9.0
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 270C Not exceed 100 mg/l.
oD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/1.
St Water Code (Qty 1n>klpd - Kilo Ltr per Day) WC:25.000 WWG: Water Source Remark
15.000 :
I Domestic Purpose ) l_U 000 ) S.()_()U . Borcw_'ell
2 Others ... ) 20,000 15,000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 3

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated cffluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic ‘{J)C with digital flow recording facilities shall be installed separately
for category wise consumptiomefgd ater as per Water (Prevention and Control of Pollution) Cess Act 1977 for Industrial
cooling/boiler feed, mine spray, process & domestic purposes and data shall be submitted online through XGN monthly-

(™ patrak/statements. The industry/unit shall also monitor the treated wasewater flow and report the same online through

‘ monthly patral/statements. |

6. Any change in production capacity. process, raw material used etc. and for any _enhuncgmenl of the abo\lc‘pAl'ior -
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions ol lhl‘S
consent. Facility expansions. production increases or process moditications which result new or increased discharges ot
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment control facilities/systems installed or used by the appheant shall be regularly nu}in[;\incd m cood working
order and operate effectively/etficiently to uchieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or appr”‘q}\"c the Construction ol uny physical structures or facilities or the undertahing of
any work in any water course or within its fhgh flood level (LIFL) arca

9. The specific effluent limitations and pollution control systems applicable o the discharge permitted heren are set forth as
above conditions.

10. Compilation of Monitoring-

i. Samples and measurements taken to mect the monitoring requitements specilied above shall be representatine of the .
volume and nature of monitored discharge.

ii. Following promulgation of guidelines cstablishing test procedurces for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specificd above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indlundsmmlurd specitications
g ere it | i idelines as per standard methods lor the examination of Water and Wasle latest edition of
B e T i R MR TR R AV N

e-Signed (Physical Signature NO'T requives) Page: 2/7 |
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Consent Order

VL. Pollution Control Bonrd Lnlmlpur
Seheme No, &, Plot No, 4585/456,
AS5/456, Vifny Nagardnbalpur

Jabalpur

/ Tele : 0761 A042780,204 7878

. . \-", .
the American Public Health Assodiation. New York U S shall be used,
iii. The applicant shall ake samples and measurement 1o
through XGN the same 10 the Board.

meet the monthly requirements spectficd above and report online

11 Recording of Monitoring-

i. The applicant shall make and maintain online records of

all mformation resultng from monitoring activities by this ~
Consent.

ii. The applicant shall record for each measurement of samples take
follows:

(i) The date, exact place and time of sampling

(i1) The dates on which analysis were performed

(i) Who performed the analysis? ’

(iv)The analytical techniques or nw\l\\uds used and

(V)The result of all required analysis
111 the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be presceribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,
iv. The applicant shall retain for a minimum of 3 years all records ol monttoring acuvities including all records ol 1
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

n pursuant to the requirements of this Consent as

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring,
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantitics -

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations |
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal uction nor relive
the applicant from any responsibilitics, liabilities, or penalties to which the applicant is or may be subject to clauses,

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge oating solids or visible foam. ‘

15. Disposal of Collected Solid-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rales 2016,
And other Solids Sludges. dirt. silt or other pollutant separated from or resulting from weatment shall be disposed of in such
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other

animal collected or trapped as a result ol intake water screening or treatment may be returned to caters body habitat,

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

clectric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent. .

17. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain com
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary [or compliance with the terms and
conditions of this Consent. The applicant shall immediately notity the consent issuing authorities in writing of cach such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

pliance with the terms

18. Industry/Institute/mine management shall submit the information online through XGN in reference to complinnee ol
consent conditions.

Additional Water condition:- (if any) :- f

1- The Dairy owner has uploaded proposal for effluent treatment plant (ETP) to treat waste water to conform prescribed
standards, in case , quality of treated effluent does not conform to the standards it shall be responsibility of dairy owner

to upgrade effluent treatment system, otherwise application for consent to operate shall not be considered. Consent
Consent No:CTE-46041,Validity:11/05/2022, Outward No:14507,15/06/2017, TPAV # 4XOEY95X99  ©

¢-Signed (Physicnl Signature NO I reguires) Page: 3,7 m |
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QQLSG_I_I_t p,rder M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay NagarJahalpur
Jabalpur

[y}

un

11-
12-

Tele : 0761- 4042780,2647878

No:CTE-45949 Validity:09/05/2022, Outward No:1447", 11/06/2017, TPAV # £ 11ATOIKCE M P. Pollution Control Board

Jabalpur Scheme No. 5, Plot No. A55/456, 455/456, Vijay Nagar,Jabalpur Jabalpur Tele : 0761 A4042780,2647%7% Consent
Order e-Signed (Physical Signature NOT requires) Page: 4/ 7N | C

The dairy owner shall not discharge any effluent treated or untreated both out of its premises. Treated effluent shall be
reused for floor washing, plantation or irrigation on agricultural land. In no circumstances effluent shall be allowed to
discharge in natural drain or fiver.

The dairy owner shall provide proper collection and storage and disposal of cattle dung. The owner shall utilized cattle
dung for generation of biogas or other beneficiary purposes, Cattle dung shall not be disposed in to river or any natural
drain or on government land

The Dairy owner shall ensure manual removal of cattle dung from cattle shed and no fresh water will be used to
clear/wash the floor of cattle living area.

The Dairy owners shall utilize treated effluent for washing of floor and washing of animals as well as if possible to
reduce the fresh water consumption.

The Dairy owner shall prevent of flow of cattle dung in to effluent treatment plant so that performance of ETP would
not be affected. For this purpose centrifuge /screen shall be installed as pre primary treatment of waste water.

The Dairy owner shall install effluent treatment plant (E.T.P.) within time limit given by Hon’ble High Caurt in W.P.Ng
1219/1998 via order issued on dated 15/02/2017.

The Dairy owner shall make application for consent to operate (CTQ) after completion of ETP as per time schedule.

The Dairy owner shall ensure regular operation of [.T.P. and treated effluent conforming to the standard by M.P.

Pollution Control board and in M.P. Gazette notified it. No waste water (treated or untreated) shall be allowed to
discharge into local Nallah/ Nearby river.

- The Dairy owner shall allocate land for storage of cattle dung and ensure that no storm water falling over cattle dung

shall be discharge'd in to any nallah/river. Runoff coming from cattle dung storagc area shall be collected and treated in
E.T.P. prior to reuse or land application.

Green belt shall be developed around the dairy premises and treated effluent shall be reused for irrigation of plants.
The dairy owner shall inform the board if number of animals in dairy is increased mentioned in this letter,

o |

Consent No:CTE-46041,Validity:1 1/05/2022, Outward No:14507,1 5/06/2007, TPAY # ANOEYISN9Y

e-Signed (Physienl Signatore NO' requlres) Page:r 4/ 7
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Consent Order

M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
455/4560, Vijay Nagar,Jabalpur
Jabalpur

o~

Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
I The applicant shall provide comprehensive air pollution control

system consisting of control equipments as per the proposal

submitted to the Board with refer, cnegto gencration of enlission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the™{ollown

i standards -
Name of section

Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height(mtrs)y - NOX(mg/NM3)
dyset- 125 kva 0 0
2 Ambient air quality at the boundary of the industry unit premises shall be monitored and reported to the Board regularly -
et : : eHatsislle ) = - 7
on quarterly basis: The Ambient an quality norms are prescribed in Mok F gazette notitication no. GSR 820¢1.. dated
16/11.09. Some of the parameters are as follows ;

a. Particulate Matter (less than 10 micron) - 100 pg m3 (PM10 pa m3
b. Particulate Matter (less than 2 € micron) - 60 ge m3 (PM? S o n
¢ Sulphur Dioxade [SO2 (21 his. Basis) %0 g mt

21 hrs, basis)
Y 24 hirs, basiy)
d. Nirogen Oxides {NOxJ (24 hrs. Basis) - 80 g m3
¢. Carbon Monoxide [COJ (% s B;m\‘»\’()(m pgm3

3. The industry shall take adequate measures for control of noise level

premises less than 75 dB(A) durimg day time and 70 dB(A) during nivhe

snerated from industrial activities within the

e

4 Industry/Unit shall provide with each stack port hole with sate plattorm of | meter width with support & spiral Tadder
Stepped ladder with hand rail up to monitoring platforim as per speciiications
CPCB. In no case monkey ladder shall be allowed as stack mongtorm

ven o part-1H emission regulation ot
v "VIV'

5. The industry/unit shall make the necessary arrangements fon .

ontrob o the Tugitin e cmission !I\)H] '(lll) SOUNVe ul
emission section/activities,

G, Albother fupitive emission sources such as leakages. seepages. sprilaves ete call be cnsured 1o be plupved or sealed or
made arrtght 1o avoid the public nusance

7. The industry/ unit shall ensure all necessary arrangements for control
process within premises

i odour narsance from the mdustal activities ol

8. All the internal roads shall be made pucca to control the tugin e cn
transportation and imternal movements: Good housekecpiny proct
spillages ete.

wions of parteulate matter generated duce to

b adopted o avord leakapes, seepages

Y. Industry shall take effective steps tor extensive tree plantation aticast in U5 tows of the focal tree species with nunmum
spacing of 4X4 meter within o around the industry umt premises for venetal impros ement of ensvironmental conditions

and as stated in additonal condition i
Additional Air condition:- (if any)

Consent No:CTE-46041.) alidity:11/05/2022, Outward No:14507,15/06,:2017, TPAV # 4AXOLYY5X99

e-Signed (Physical Signature NOT requires) Page: 3/ 7 m }
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Consent Order

M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
455/456. Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

GENERAL CONDITIONS: - T
2 - s 1 staff 1
2. The applicant shaI‘I allow the >la_ﬂ of Madhva Pradesh Poltution Control Board and or their authorized representative.
upon the representation of credentials-
, ‘_ To inspect raw material stock. manuficluring processes. reactors, premises ete to perform the functions ot the
oard

h enter u this. 3 T N . p

} b To enter upon the applicant s premises where an effluent source 15 located or in which any records are required to

b Kept under the terms and conditions of this Consent .
¢ Tohave access at reasonable times to any records required o be kept under the terms and conditions of this

Consent

“ TO inspect.at reasonable times any monitoring equipiment or monitoring method required in this Consent: or.
¢ To sample at reasonable times any discharge or poliutants

3 This consenvauthorisation is transierable. in case of change of ownership management and addresses of new
Owner partner/Directors proprietor should immediately apply for the same.

b The issuance of this Consent does not convey any property rghts in either real or personal property or any exclusive

privileges. nor does it authorise any invasion of personal rights. ner any infrinzement of Central. State or local laws or
regulations.

N

ning of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device deviees are made functional The

record of electricity consumption for running of pollution contrel cquipment shall be mamntamed und submutted to the Board
every month

Industry shall install separate electric metering arrangement for rur

6. This consent is granted in respect of Water pollution control Adt v Pollunion Connrotact. T9NT or Authorizaiion
under the provisions of Hazardous and other Waste (Manayement & [ransboundary movementy Rules 2016 only and does
not relate to any other Department Agencies. License required tront other Dopartimg

tAvencies have o be obtamed by the
unit separately and have to comply separately as per there Act Rules

Balance consent authorisation fee, if any shall be recoverabic by the Board even ata later date.

X. The applicant shall su?mil such information, forms and tees as re
date of expiration of this consent authorisation

red by the board not letter than 180 day prior 1o the

Y. The industry/unit shall establish a separate environmental celi. headed by sonior officer of the unit tor reporting the
environmental compliances. The industry Umit shall submut environmental stutement for the previous year ending 3 st
AMarch on or before 30th September every vear 1o the Board

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act

11. After notice and opportuni\tltyx the hearing. this Janu may be miodified. suspended or revoked by the Board in whole
or in part during its term for caus¢ including. but not limited to. the foliowing
(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation ol tfalure ©
(¢) A change in any condition that requires ICMpoIAry or perme

ully all relevant fucts

civor climination ol the authorized discharpe.

12. On violation of any of the above-mennioned conditions the consent granted will automatically be taken as canceled and
necessany action will be initiated agaimst the industny

Additional condition:- (if any) :-

or and on behali o!

AP Pollution Control Board

{ Regional Officer )

Consent No:CTE-46041.Validity:11/05/2022. Outward No:14507,1506/2017. TPAY 24XOEY95N99
e-Signed (Physical Signature NOT requires) Pave: 67 Bl f -
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Consent Order MLP. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

' 455/456, Vijay Nagar,Jabalpur
Jabalpur
Tele : 0761- 4042780,2647878

~~~.S¢;ed_imﬂou DA NULL  NULL, 244 GREATFR BRAJESHWARIL, INDORE - 452001 , MADHY A PRADESH
Regional Officer

v _,rf,&.a_g'-‘ server
LAY e-Signed On 15062017 23:06:11
£ (Orvanic Authentication on AADHAR from UIDAI Server)
TPAY #4XOFY95X99

D-s-tu.'.‘..a Slén with Addhsar

Consent No:CTE-46041,Validity:11/05/2022. Qutward No:14507,15/06/2017, TPAY # 4NOEYY5XY9 |

Pape: 7 7 m‘mlﬁ‘

e-Signed (Physical Signature NOT requires)
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OnJ\l;ne Processing Sheet for CTE-CCA (Grant/Reject)

Tobe PutUp to Chairman  Member Secretary Unit Heads by the appropiate level

Chouhan Dairy Farm ( 111567 ). On Date : 04/04/2023
PLOT NO:Khasra No. 33 N.B. No. 265 P.J1. No. 27/45
Village Jilahari, Bargi Vikash Khand Jabalpur . 1278/3 Banarsi Das Ward GRC ward : 32,]8]3
MESS Near Gorakhpur Jabalpur, DiakS = IB0SA0LT
Jilahari - 482001 . (CTE-Fresh)
D‘IST t Jabalpur, TAL : Jabalpur, SIDC : Not In SIDC

Geographical Location of Plant / Unit

latitude 1 23,1700 Longitude : 79.9300

Applying For : AW | Validity : | Years Category : ORANGE Scale : SMALL
Plastic Applied For No of Plants : | Incenerator : 0

Investment  1.50 Crs
Paid Amount: 55000, UTR No - IVIBS360097833. Dt 12052017, at VIB . 17773757
(r\ Online AppIn.PDFs.Catg.Scale.Fees Serutinized by - SHRINIWAS DWIVEDLIE F[1388]
Inspection Team : RRBHANWER.SCT. '
7lnsp. Dt | ToROMHO Inw @HO | ToUnitHd  Hazd Brn } To M.S  Chairman | Decision Dt

Disposal Days-20

06062017 15062017 15006/2017 15/06/2017
Online Appln (Queries to Industry & Replies)
Query On I])]L'.I\L‘ update investment [11 0520171498 (11 08 20 1NN
11052017 |
Reply On

Scrutiny Otficer Remarks:

This is dairy farm at Kh. No. 33, village- Jilahri Tocated at more than 500 meter from river Narmada. Details report is
uploaded dairy onwer has submitted affidavit for not discharge any effluent into the river Narmada are any other natural
water source and comply the directions. ETP was 15 not constructed. A fee has been submitted by the unit Rs. $5000 for Air,
water and Authorization under Hazardous waste rules. Dairy owner has proposed to reuse treated etfluent for irrigation for
which own land during inspection as per dairy policy 2013 it is existing dairy and FTP construction not started it is
recommended to grant CTE subject to conditions of reuse of treated eftluent and comply the direction uiven by board and
('\ Hon.ble high court .Inspection report has been uploaded [ 1198 R RBUANWER.SCT J-O0800.2017 14y
. RRBHANWER,SCT.J-08.06 2017 . RO Query to Stall™ what is distunce from narmada [ 1388-STRINIW AS
DWIVEDLE.E.]-11 062017
W.C Notings:
Grant Reject Comments: located - more than300 m away (rom river, granted with zero discharge condition

R.O Head (Querices to Staft)
what is distance from narmada | 1388])-11 06 2017
R.O Staff (Querices to Industry & Replies by Industry)
Queryi@ HO:
Certified B!\': 1498-09/06/2017~0~0~0

Comments @ HO

09:06.2017-ROS- T Granted with zero discharge condition imposed in DCO
yr.bhanwerset. |
Y TS TS A YA et

1106 2017-ROS- | River more than | Knu.

’~'i-l‘““‘f‘7“j:"-,‘“~_ ’ .
MSC CHR- | /
|~ !

i)

047042023 12 ( Through XGN )
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To

Subject:

The Regional Officer

M.P. Pollution Control Board,
Jabalpur (M.P)

Reply /representation to notice bearing no.01/ Reg.Off./
PCB/2023 dated 04.04.2023.

Reference: 1/ Notice bearing no. 01/ Reg.Off./PCB/2023 dated

04.04.2023.
2/ Lease deed dated 10.11.2022 in favor of Vikram Singh
Chouhan (undersigned).

Dear Sir,

(1)

(2)

%ﬁ;

Undersigned submits as under:- J

That, undersigned has received a notice dated 04.04.2023
under reference from your kind self, in which it has been
stated 1o the undersigned for stopping the operation of dairy
in question under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prpvention &
Control of Pollution), Act, 1981. )

That, it has been stated in the notice under reference by
your kl'l"ld self that operation of dairy by undersigned is in
violation to the provisions of Act of 1974 & Act of 1981 as
stated aforesaid. It has been alleged that undersigned can
operate dairy only after sanction of permission from
Pollution Control Board. It is further alleged and stated in
the notice that duﬂi_ng investigation done on 31.03.2023 by
Pollution Control Board it has been observed that the waste
proceeds of dai:'y by undersigned is being discharged in

1
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~

(4)
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water without any prior treatment, in contravention to

provisions of Water"Act, 1974. It has been further alleged in

the notice that ip the aforesaid inter-alia reasons diary

activities be stopped and no further dairy activities be

carried out without prior treatment of polluted water which

proceeds during dairy operation. Further undersigned

should first take sanction for carrying out dairy activities -

from Pollution Control Board under the provisions of Act of

1974 & 1981.

That, in the above mentioned circumstances, undersigned

most humbly submits that pursuant to the directions as -

issued by Pollution Control Board in the past and further in
pursuance to the directions as laid down by the Hon’ble
High Court and other concerned State Authorities, in the
matter of Rehabilitation of Dairy’s existing in the City
Jabalpur and in the vicinity areas, to the purposed afea,
undersigned has already undertaking the measures in that
regard. In compliance to such directions, undersigned with
the purpose to shift and rehabilitate its dairy in- the
proposed area, has already taken land on lease from Madhya
Pradesh State Pashudhan & Vikas Nigam, Pashupalan
Vibhag Madhya Pradesh. A copy of lease deed dated
10.11.2022 is annexed herewith.

That, if is significant to point out that in the said new leased
area the facilities such as proper electricity connections,

polluted water filtration unit, drainage facility etc. has not

been duly developed and is infact under the process of its

development. Undersigned assures and undertakes that

l .
soon as and when such amenities will get facilitatea,
2
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(6)

71 13

[ ]
s

undersigned will stop its dairy activity from the present area
and will completely shift its dairy to the leased area. Due to
lack of amenities in the leased area presently it is not
possible to operate dairy activities from such area.

That, in the fneanwhile, undersigned assure that he will till
the time of shifting to new leased area as stated above, will
discharged the water from dairy to agricultural lands after
taking permission from the agricultural land holders.
Undersigned further undertakes that he will soon on shifting
to the leased areajwﬂl seek all the necessary permission
from Pollution Cor%tlrol Board.

That, it is to submit that dairy activity by undersigned is the
only business for the survival of his family and if such
activity will be stopped then it will tender irreparable
damages to the undersigned and its family.

That, as such in the aforesaid facts and circumstances it is
requested to allow the dairy activities by undersigned under
aforesaid cautions, till the time undersigned will shift the

dairy and its operation in the leased area under reference.

For which act of considered kindness, undersigned will ever
remain thankful.

Dated [2./4/2023. Yours

=

(Vikaram Singh Chouhan)
Proprietor
M/s Chouhan Diary Farm,
Village Jhilahari,
Tehsil & District Jabalpur (M.P)

3
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Animal Dung stored& processed in the adjoining land



Untreated waste-water being drained in the adjoining agriculture fields
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NoO. /HOPCB/2023 Bhopal, Date: /' L ’;;023
To,

Shri Vikram Singh Chauhan,

S/o Viren Singh Chauhan

Proprietor- M/s Chauhan Dairy Farm
Village- Jilehari, Dist. - Jabalpur

Sub: Show-cause Notice for Imposition of Environmental Compensation for operating
without obtaining Consent to Operate from MPPCB and for violation under The
Water (Prevention & Control of Pollution) Act, 1974.

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing in

the state.

WHEREAS, you are the proprietor of the dairy named “Chauhan Dairy Farms” situated at
Gram- Jilehri, District- Jabalpur, and as a Proprietor of M/s Chauhan Dairy Farmit is your
mandatory duty to ensure that there is no discharge of untreated water as well as adequ.te

pollution control measures.

WHEREAS, in the-matter of O.A. No. 58/2023, SitaramAhirwar Versus State of MP

Ors wherein, the Hon’ble Tribunal vide order dated 03.03.2023 constituted a joint
mmittee comprising of State PCB, District Magistrate Jabalpur, and District Veterinary
Animal Hushandry officer and directed the committee to visit the premises, collect relevant

information and submit a factual and action taken report.

WHERFAS, as per the direction of the Hon’ble NGT, the Joint committee visited the
“iteon 18.04.2023, during the inspection it was found that you are operating dairy unit
without obtaining the consent to operate(C10) from Madhya Prodesh Pollution Control
T’Porzr\if‘t/i‘z:i) under the Water (Prevention & Control of Pollution) ;‘\ct, 1974, and the Air

; Control of Pollution) Act, 1981 and you have not installed the pollution

Lontrol measyr i
R e 5 S s -
L > Causing health hazard to local people.
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THEREFORE, in the view of above violation, you are liable to o B B
s n
Compensation to the tune of Rs1,66,71,875 (OneCroreSIXty Six Lakh Seye nty VHeBTE
>Nty one
cight hundred seventy five) for operating dairy plant without obtaining Cons

under the Water (Prevention & Control of Pollution) Act 1974, and the Air
Control of Pollution) Act, 1981 from 15.06.2017 to 18.04,2023 (2134 days)

Thousand
ent to Operate

(Prevention &

You are, hereby, given an opportunity of hearing and submit your reply/objection (if
any) pertaining to above stated computation of Environmental Compensation within 15
days. In case no reply is received within 15 days from the date of issue of this notice, above
proposed Envi
D S

roposed Environmental Compensation shall be treated as confirmed & you will be liable to
deposit the same in the following account under intimation to MPPCB -

%ank and Branch Punjab national Bank
lxiEco'untTgf;ij | 6310001200000043
Beneficiary Name Member Secretary

»Tﬁfsﬁc Code | PUNB0631000 |

AND in case of failure, action is liable to be initiated against you under The Water

(Prevention & Control of Pollution) Act of 1974, the Air (Prevention & Control of Pollution)
Act, 1981and other relevant Act.

For and on behalf of MPPCB

(Chandraﬂo&hakur)

Y
AL MEmber Secretary

Endt.No.:- | % &6 /HOPCB/2023

Bhopal, Date:Z A JUN 2073
Copy to :-

1. The District Collector, Jabalpur, M.P. for information & necessary action.

\/2 “The Regional Officer, M. P. Pollution Control Board Jabalpur, for irformation &
necessary action.



